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Final Decision : Disposed Of

Judgement

Sunil Gaur, J

Quashing of charge sheet filed in FIR No.265/2012, under Sections 498A/406/34
of IPC registered at police station Sarita Vihar, Delhi and withdrawal of look out
circular (LOC) issued against petitioners is sought. In the above captioned
second petition, complainant's husband makes a similar prayer.

Since both the petitions arise out of one FIR, therefore they have been heard
together and are being disposed of by this common order.

Learned counsel for petitioners submits that look out circular against petitioners
in the above captioned first petition has already been withdrawn by the trial
court and no case for proceedings with the trial in this FIR case against
petitioners - Suraj Prakash Ratra and Asha Ratra is made out. It is also
submitted that even against complainant's husband in above captioned second
petition, no case is made out and the application to seek withdrawal of look out
circular is pending before the trial court.

Since petitioners have an alternate and efficacious remedy to seek discharge
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from trial court by urging the pleas taken herein, therefore, this Court is not
inclined to exercise its inherent jurisdiction under Section 482 of Cr.P.C.

Accordingly, these two petitions and the applications are disposed of with liberty
to petitioner to urge the plea taken herein before the trial court at the hearing on
the point of charge and the trial court shall pass appropriate orders on the
application for withdrawal of look out circular filed by the petitioner - Atul Kumar
Ratra and expeditiously dispose of the application.

Both the petitions and applications are accordingly disposed of, without
commenting on the merits of the case.
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